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[For English translation, see Appen-
dix VII, Annexure No. 196.]

Dr. K. N. KATJU: Mr. Deputy Chair-
man, I can only inform my hon, friend
that every aspect which he has just
now urged before the House has already
been taken into consideration. It is up
to the Commission to say whatever they
like. But the administrative difficulties
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have really prompted us to take this
measure at an early date and as I have
said, the decision was taken long be-
fore the Commission was appointed or
even thought of.
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fawiia «t #a1 q5@ § ?

t[SHRI P. C. BHANJ DEO: I say that
when this Bill is passed where will be
the necessity of the recommendations
of the Commission.]

Mr. DEPUTY CHAIRMAN: No
further speech, please.

The question is:
“That the Bill be passed.”

The motion was adopted.

5 p.M.
THE CHILDREN BILL, 1953

THe PARLIAMENTARY SECRETARY
10 THE MINISTER ror EDUCATION
(Dr. K. L. SHRiMmaALI): Sir, I beg to
move:

“That the Bill to provide for the
care, protection, maintenance, wel-
fare, training, education and rehabi-
litation of neglected children and
juvenile delinquents in Part C States,
as reported by the Select Committee,
be taken into consideration.”

Sir, while moving this motion, I beg
to place before the House some of the
important considerations which the
Select Committee had before it. One
of the important principles which
guided the Select Committee in making
amendments to this Bill was that the
juvenile courts should be distinguished
from the criminal courts.

{THE VICE-CHAIRMAN (SHRI AKHTAR
HusaiN in the Chair.]

The child who commits an offence is

not responsible for his conduct whereas

an adult criminal who commits an

+ English translation.
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offence is responsible. The child is
a victim of certain circumstances
and social situations and, therefore,
a juvenile court while dealing with

a child cannot deal with it in
the same manner as an ordinary
criminal court would act. In an
cordinary criminal court there is all

the paraphernalia of legal procedure the
cold, calculating way of prosecuting a
person, an attempt to be completely
impartial and deal with law in a cal-
<culating way. The juvenile court, on
the other hand, adopts a different pro-
wedure. It assumes the responsibility
not only for administering law but also
the responsibility for the welfare and
the treatment ot the juvenile offender.
Recently law has made progress not
only in dealing with juvenile offenders
but also in dealing with ordinary crimi-
nals. Law is no more considered in
isolation. It is felt that for legal jus-
tice certain other factors have also to
be taken into account. All the social
sciences such as psychology, medicine
and sociology come to the aid of
law in dealing with justice fairly.
Ordinary law, however, has not advanc-
ed enough to take into account all the
factors of social sciences but there is
no difference of opinion as regards the
treatment of juvenile offenders. There
is an unanimity of opinion that a
juvenile offender is not responsible for
the crime that he commits; it is the
circumstances which lead him to commit
crimes. If the child is placed in a more
healthy environment and under better
social and economic conditions, he
improves and responds to that environ-
ment. The aim of the juvenile court
should, therefore, be not to punish the
child for the offences that he has
committed but to treat him in a
psycholcgical way.

These are some of the considerations
which the Select Committee had in view
in making certain amendments. The
amendments that have been proposed
are not of a formal! or a consequential
nature but they merely amplify or
clarify the principles which the framers
of the Bill had in view. For example,
1 may draw the attention of the House
40 re-numbered clause 11(?* This sub-
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clause has been amended. The amend-
ment is that when a neglected child is
taken charge of either by a police officer
or by an authorised person, the child
should not be kept either in a police
station or in jail but that he should be
kept in an observation home pending
his production before a competent court
unless he is allowed to remain with his
parents or guardians. A new sub-clause
(4) has accordingly been inserted. It is
very imporiant that while the court is
making an enquiry the child should
not by any means feel that he is a
criminal by associating with _ other
criminals. The Committee felt that it
should be very clearly and specifically
laid down that the child should not be
put in a police station or in jail but that
he should be placed in an observation
home where the child would be kept
under observation, his reactions studied
and further investigation made about
his mental make up which might help
the court in arriving at a decision.

Similarly, it will be found in re-num-
bered clause 20 (original clause 19) that
the Committee has considered that under
no circumstances should a child be sent
to a jail. Now, the Committee had
very weighty reasons for making this
recommendation. This is supported by
various progressive measures which are
adopted in different countries for the
treatment of juvenile delinquents. As
I have already indicated, the child when
it commits a crime is not responsible for
his actions; he is driven to anti-social
activities and delinquent acts because
he is forced into certain situations. He
may suffer from emotional tension or
he may be living in a broken home or
under poor economic conditions.
There may be various factors which
lead to delinquency. But if a child is
sent to jail he is a confirmed criminal
when he comes out of it. Sending a
child to jail is no treatment; the child
should be placed in an atmosphere which
wrill be congenial to his proper emotional
development.

In clause 36, it has been laid down
that the court should always record
the evidence placed before it be-
cause the ordinary Code, the Code of
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Criminal Procedure, is rather inade-
quate tor this purpose. It is very
important that proper records are kept
of the proceedings of the courts. The
usual practice in some of the courts is
that a stenographer sits in a corner,
unnoticed by the child, and the child
does not know that his evidence is be-
ing recorded but all the same some
report is being prepared. This report
is not only helpful for the Probation
Officer but it is helpful for the future
guidance and education of the child.

As one looks at the report of the
Select Committee, it would be noticed
that, on the whole, the Select Committee
has endorsed the Bill and a few amend-
ments, here and there, have been made
which clarify or amplify certain prin-
ciples governing the Bill.

1, therefore, move that the Report of
the Select Committee Dbe taken into
consideration.

Tue VICE-CHAIRMAN (SHRI AKHTAR
HusaIN) : Motion moved:

“That the Bill to provide for the
care, protection, maintenance, Wel-
fare, training, education and rehabi-
litation of neglected children and
juvenile delinquents in Part C States,
as reported by the Select Committee,
be taken into consideration.”

The motion is now open for discus-
sion by the House.

Sur1 B. GUPTA (West Bengal): Mr.
Vice-Chairman, there cannot be {wo
opinions that measures such as this
“for social reforms or for dealing with
our social ills are absolutely essential,
but I find that this Bill which deals
with the cases of neglected children
and delinquent children is not a sound
one, The approach seems to be one of
a procedural nature and the outlook is
not even quite helpful.

Sir, in our country the delinquency
on the part of the children arises from
certain social disequilibrium, from
social injustices, from the inhuman
conditions in which an overwhelming
majority of our people are condemned
to live. It is in these surroundings that
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our humanity grows and it is there they
find all the avenues of full expression of
life closed to them and some of them
take to paths which normally one
would call anti-social. Now that pro-
cess, Sir, continues and we feel that
until and unless certain basic changes
are made in the very social structure
itself which breeds such delinquency,.
which leads even children to commit
crime, nothing much will have come.

As you know, Sir, in many of the
western countries with a high order of
capitalistic civilization they have tried
to tackle this problem and they have
not quite succeeded. In France and in
England and more especially in the
United States of America of whose
democracy we hear so much, you get a
great deal of cases of child delinquency.
Now in the final analysis, all these
things emanate from the social disorder,
social anarchy and social injustice,
Therefore, Sir, I feel that not much wiil
have been done here in our country
until we go to the roots of the problem.
Yet I would say that our civilization is
such that it does not usually drive our
children to the path of delinquent acts.
On the contrary they try to lead a
peaceful life although the society takes
unkindly to them. The number of cases
that arise are the product and progeny
of a peculiar set of circumstances which
might easily be checkmated and easily
fought, but the Government so far has
done nothing to frontally attack these
circumstances and eliminate them.

Take, for instance, the working class.
They are condemned to live in sub-
human conditions, in surroundings
which would be a shame for any civili-
zation and there the children grow
bereft of all amenities of life, of all
cultural activities and driven at a very
early age to toil for earning a livelihood
for the family. In that want and
starvation they grow and naturally some
of them are easily enticed into doing
wrong things. We find, Sir, the social
pressure is so great on them that they
take to such paths and until and unless
we consider that aspect of the
matter I do not see how we can stop
this. The matter is one of prevention.
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Now, as you know, 1n the countries of
the socialist world more especially in
the Soviet Union and people’s democra-
cies where I had the privilege of going,
I found that utmost casis being given
to the treatment of children not merely
at the institutions where they are
brought for education or for their cul-
tural activities but also at home. The
whole social surrounding is such where
you cannot even dream of the children
taking to the path of committing crimes.
Now that sort of thing has produced
very great results and any objective
study of the development there, I am
sure, will help us to understand as to
how one could fight such problems.

Now, I come to the cases of neglected
children. Why should children be neg-
lected in a country? Why on earth
in our civilization should young child-
ren be found in the streets begging and
lying on the streets and living in con-
ditions which one even shudders to
think of? Now again there you
poverty, you find want and you find
suffering which drive them to such a
position. Now it is not the parents which
neglect the children. It is the society
which neglects the children. It is the
society which does not know how to
look after these children. Therefore
we find the children of poverty are
driven to the streets for begging and for
doing things which nobody would like
them to do. Here again one must so
approach the problem that we can
tackle it at the roots of it. Unfortunate-
ly this Bill does not make that ap-
proach.

Now in the Five Year Plan itself
there are some references to this prob-
lem. There it has been admitted that
poverty, neglect, slum life and frustra-
tion are the causes of child delinquency.
In this Bill that approach, even that
limited approach, is missing. Therefore
the Bill has tended to become one of
procedure rather than a measure of fun-
damental social reform. I understand,
Sir, that the procedure is necessary. I
do not wish to say that such procedure
is not necessary. Some such procedure
must be found but the procedures get
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vitiated until and unless they are
balanced by a humane and social

approach, and that approach, I regret
to say, is somewhat tound wanting in
this measure. It is not my suggestion
at all that the Government do not
intend to do something good but mere
intentions are not enough. If you in-
tend to do a good thing you must face
the situation bravely and take such
measures as are warranted by the
realities of life. The Bill fails on that
account.

Let me take the question of neglected
children. Undoubtedly a place is to be
found for them. We like to see the day
when there shall not be any child in
the streets so neglected that they have
to beg or they have to go on doing
things which society would not approve.
I Now, Sir, these children should be
| taken care of and for that it is
not  just enough to have certain
homes here and there. The State
| must so organise this affair that
| everyone oi these children is tackl-
I ed; everyone of them is taken care
] of, s0 that the children are not driven
| to the streets for begging or for doing
things that are generally enumerated
in this Bill. For that we need certain
measures. One of the things would be
to ensure better life for the poorer
sections of the people. I come from
Calcutta which is an important indus-
trial centre and if you go round the
streets of Calcutta you will find, to
your eternal shame, many children in
the streets. Nobody knows where they
come from; nobody knows what will
| happen to them. We see a great many
of them just dying in the streets for
want of care and nursing. Sir, that is
something which is abominable in a
society like ours, but no step is being
taken. Some people may throw a little
money to them; some people may feel
sympathy towards them, but they cofi-
tinue to remain in the streets. It is
possible within the resources of this
present State to take care of these
\ children and to nurse them. It is quite
1 possible to do that, but nothing of that
| sort is being done. That is why I say
" that mere passage of this Bill is not
} enough. It should be supported by
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actions which become very essential in
the context of these realities. If you
go deep into the matter, you will find
neglected children amongst the poorer
sections. The children of the rich are
not neglected. They get pampered and
they may become something not to be
much liked, but they are never neglect-
ed. They also commit crimes, but they
are dealt with in a different way. You
come across the use of these measures
orly when one deals with children ot
the poor. The poverty and these things
are interlinked and until and unless
you take measures to remove poverty,
it is not possible to eliminate this social
evil,

Then, take the question of slum
areas. You go to Calcutta and you
will find one-fourth of Calcutta’s popu-
lation living in slum conditions. If
you go and live there for 10 months
or 12 months you will yourself becorr}e
delinquent. Adult delinquency will
grow if you are forced to live in those
conditions. We have been told that
these slums should be abolished and
replaced by proper housing but no
step whatever has been taken in' sy
gard to that either. Things remain as
they are. You can see in the by-
lanes in the slum areas children and'
animals moving about almost in the
same way as if there is no difference
between the two, as if there is no one
to look after the human beings. The
earnings of the families are not ade-
quate enough to arrange for thelir edu-
cation, even to arrange for their cloth-
ing. It is not enough fo give them
even the minimum nourishment that
a child requires to grow. And they
are thrown in the streets at the mercy
of society and the society unfortunate-
1y takes unkindly towards them. That
is the position and that has got to be
altered.

As regards crimes, we see they com-
mit certain types of crimes. Here
again the mover of the Bill has very
rightly pointed out that they are not
to be treated as if they are adults.
Surroundings compel them towards
the commission of crime. But the sur-
roundings have got to be gone into.
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They have 1o be carefully studied; the
circumstances in which they are plac-
ed have {o be carefully examined
because ultimately it is these surround-

ings and circumstances which drive
them along the path of crime.
If you go into the crimes item
by item, you will find that most
0. them are crimes that can
be traced to their poverty. It is their

poverty that drives them on to crime.
I do not say that pernicious social in-
fluences do not play upon them; they
certainly do. From the United States
you get certain types of films—gangs-
ter films-—showing all kinds of things.
They train our younger generation
in the art of committing decoity, mur-
der and other gangster things. You
see, American civilization as it stands
today, produces such sort of things;
but in our own country we do
not have so much of such things.
It is good that we do not have
them. But even so there are
certain  things, certain literature,
which develop a kind of unhealthy
mentality amongst our children. De-
tective stories and other things writ-
ten with an utter sense of irresponsi-
bil’ty by people who want to make
money are distributed and these are
read by children. And they develop
certain evil instincts in the children.
It is necessary therefore to prohibit
such literature from being circulated
amongst the children. I know that
when they will be taken into the
observation homes, probably such
things will not be given to them, but
that is not enough. You will have to
see that no child can get hold of such
literature. In some of our papers and
some of our journals sometimes cer-
tain articles appear which are very
unhelpful to the growth of healthy
children and this also has to be look-
ed into.

Then there is the question of
family. Now, the family is a very
important factor. It is no use ftry-
ing to penalise them. There is a
brovision in th's Bill which says that
for an offence of a child, in certain
cases the parents may be penalised
or made to pay a fine. I think that
is not right. This measure is not in-
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tended to be of a penal character. I
do not see why you should introduce
an eclement of penalty here. No nor-
mal parents would like their children
to become criminals; no parents like
their children to become delinquents;
no parents would like their children
to be neglected. If the children be-
come delinquent or get neglected, it
is because the parents, with all their
kindness, sympathy and love for their
children, are not in a position to look
after them. Now, that fact should
be recognised; all other considerations
are of a minor nature. Therefore 1
do not see any reason as to why for
the delinquency of a child, for cer-
tain commissions on the part of a
child, the parent should be called to
account and penalised. That is not
fair. A

Let me come to children’s homes.
I agree that children’s homes have
to be set up but I think there should
be many such homes. -As they are,
they are few and far between. 1
think the (overnment should en-
courage the establishment of non-offi-
c.al homes on a larger scale than it
is aone. At present there are many
social organisations and institutions
which can be helped financially and
ovtherwise to set up such homes. Peo-
ple interested in such social work
should be given every possible en-
couragement so that such homes be-
come numercus to tackle the neglect-
ed children. That is very important.
Now, it seems to me that the Gov-
ernment s not directing its sttention
to the necessity of having a much
larger number of homes for the chil-
dren than we have at present. Then,

about the children who are delin-
quent, it is very right that they
should not be sent to jail. I can
understand hon. Members on that

side sending us to jail. We are con-
firmed “political criminals” according
to them. We do not mind going to
jail and coming out. We remain what
we are; we get only confirmed in our
politics. But if you send the chil-
dren to jail, naturally they get asso-
ciated with criminals there and they
get corrupted. So it is very right
that they should not be sent to jail.
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But there s a tendency on the part
of the Government, and that tendency
s by no means to be ignored. Many
children are being arrested for very
minor offences. I can cite a number
of cases. In Calcutta, for instance,

children are arrested for what they
call “smuggling rice”. At times some
children do bring some rice to the

city to sell it and to earn some rmoney
for their families which are perhaps
starving. Now, they are arrested and
sent to jail. In prison I came across
some of these little kids. In a way
they felt quite happy for having been
gent there in this sense that at least
they have got some place to live in
and some regular food to eat. Now
simultaneously they are placed in a
surrounding which is absolutely un-
helpful for the growth of a child’s
mind and which exerts an undoubted-
ly evil influence on him. Sir, I have
seen that they are given imprison-
ment for say, 15 days or one month.
I do not see why it should be so. I
am citing the case of West Bengal.
I suppose the position is much the
same elsewhere. I think the whole
system has got to be revised and the
whole thing has to be so conducted
that no child is sent to prison, whe-
ther he is a delinquent or for any
other reason.

Then, Sir, I come to the question
of education. It is provided in the
Bill that it will not be the concern
of the homes or the schools merely
to provide food and clothing to the
children or to maintain the chil-
dren, but they are also to educate
them and train thelr minds. That
is very important. That is very good.
But here again, I think the approach
should be broad and realistic.c. Now
education is a very important sub-
ject, and therefore, I think that the
matter should not be left to the offi-
cials only. People who are engaged
in social service should be associat-
ed with this work and the standard
of education should be of such order
as would help the unfolding of a
child’s mind; the growth of a child’s
mind. Now, Sir, it depends very-
much on how you begin to train the
children under your custody.
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I find here that the courts that will
be set up will all consist of officials.
I am not against offic.als as such.
There may by all means be officials
in such courts, but at the same time
the social workers should also be
given a place in such courts, It is
very essential that when you tackle
with such a problem, you should as-
sociate with such work the social
workers, no matter which organisa-
tions they belong to. They have goi
the necessary experience; they have
got human sympathy, and they have
got a public approach to such mat-
ters of soc.al importance. Therefore
I think they should also be brought
in and given a place in the courts
that will be set up.

As regards schools ete., they are
wvery inadequate. ‘Therefore more
schools will have to be started and
the schools should bhe multi-purpose
schools where there should be facili-
ties available for general education,
for sports, for amusement and for
cultural development. That is very
important. And these schools by no
means should be confined to certain
specified areas. They should be
spread all over the country so that
children can come there. I also
think, Sir, that such schools would
be specially necessary in the work-
ing class areas in our country.

Sir, I visited certain factories in
Bucharest and in the Soviet Union.
Almost in every factory that I visited
I came across a creche; I came across
a nursery, a place where children
were looked after. The working mother
was given all the facilities necessary
for looking after her children. Now, Sir,
I consider that the work of Ilooking
after the children should not he left
to a third party as far as possible.
The mother is the right person to
look after her children. And there-
fore the working mothers should be
given opportunities and facil'ties for
looking after their children. It is
time that the Government thought
over this matter and found reason for
setting up such creches and such
nurseries in all our factories so that
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the mothers in their off-time—and
such off-time should be provided—

could look after their children. There-
wie, tue education of children should
be a joint concern of the parents on
the one hand and of the Government
and public institutions on the other.
Even in the case of delinquent chil-
dren, it should not be left merely to
the public officials or public institu-
tions because if it is left to them
only, there is every danger of a dis-
torted growth of a child’s mind.

Now, Sir, these are some of the
observations that I would like to make.
I think that a measure of this sort ne-
cessarily deserves support, but the
support cannot be absolutely uncon-
ditional and without some critical ob-
servations, because there is much yet
to be done, and I hope the Govern-
ment will take all the necessary mea-
sures to do the needful. It is said
that child is the father of man. But I
find unfortunately that in our social
set up the child is being neglected
eternally and nobody is there to look
after him. Now, Sir, those people
who are highly placed, who run the
administration, and who have the re-
sources of our country at their com-
mand, should be made to see that un-
til and unless we take care of our
children and until and unless we give
the fullest measure of our attention to
their development, nothing much can
be achieved. and it is with that out-
look and with that approach that we

should sponsor such measures. I hope
that the gap that remains’ to be
filled up will be filled up before
it is too late. This is a mea-
sure which is very very urgent

and the problem is one that needs to
be tackled on all fronts and in a man-
ner in which such a big problem
should be tackled. Procedure is not
enough: the courts are not enough;
competent authorities are not enough;
some homes and schools are not en-
ough. You have to change the whole
social approach and you have to grap-
vle w.th the problem as it is and fight
against all the various manifestations
of this evil by going into the root of
the problem. That is very important,
and I hope the Government will see
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the importance of having a broader
outlook and also the urgency of vigo-
rous measures with a view ‘to remedy-
ing the social ev.ls that exist today,—
the evils that exist for no fault of the
children and for no fault of their
parents but for the unjust society
which; dispenses such vices and evils
to our people. I hope, Sir, it is with
that outlook that this measure w il
bhe considered.

Pror. A R. WADIA (Nominated):
Mr. Vice-Chairman, I think the mover
of this motion for the passing of this
Bill deserves to be congratulated on
the very refarmatory piece of legisla-
tion that has been placed before us.
I sympathise very much with my pre-
decessor, Mr. Gupta, when he says
that the Bill does not go far enough,
but then we must remember that 't is
not always possible to change the
whole society. We have to take the
society as it is and do what we can
to set right a few of the marked de-
fects that we see in our society today.
The children occupy a very important
-position, and I do not share Mr.
Gupta’s enthusiasm for the parents.
Unfortunately there are many parents
‘who do not realise their responsibili-
t'es towards their children. There
are parents, I know, cruel enough to
make their children utilise their time
for purposes of begging, and it is there-
fore no use saying that such parents
sshould not be penalised. They ought
to be penalised to the fullest possible
extent. Nor can I agree with him
when he says that the children’s edu-
«cat.on should be a joint responsibility
between the parents and the Govern-

ment. Yes, ia the normal circum-
stances it is certainly so, but we do
‘know that where parents are very

backward, where parents themselves
are very illiterate, it is dangerous to
leave the children entirely to the care
of those parents. And it is the duty
of an enlightened State to come in and
to do something for the educat'on of
these children. While sympathising
with the Bill, as far as it goes, it seems
to me, Sir, that there is one defect,
and that is to be found in the defini-
4ion of a neglected child. On page 2,
It says:
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“Neglected child” means a child
who is found in any street or place
of public resort bhegging or receiv-
ing alms, or for the purpose of so
begging or receiving alms, whe-
ther or not thers is any pretence of
singing, playing, performing...... ”

It seems to me that the addition of
these words “whether or not there
is any pretence of singing, playing,
performing” is rather unfortunate, be-
cause after all there are children, as
there may be grown-up individuals,
who may have particular gifts, and
where is the harm if they could make
use of these gifts in order to make
some money? Some children may
have a very fine voice—and many of
them do have—and why should they
be prevented from singing and earn-
ing some money? Or for the matter of
that, if they are good acrobats, why
should they be prevented from do'ng
acrobatics and earning some money?
Ordinarily, I think we should prevent
only such children as go abegging for
money. There may be children who
are prepared to exhibit their talents,
and they ought not to be classed with
beggars.

[(Mr. DErury CHAIRMAN in the Chair.]

SuHrr V. K. DHAGE (Hyderabad):
There are the words “there is any
pretence of singing, etc.”

Pror. A. R. WAPIA: The words are
“whether or not there s any pretence
of s'nging, etc.” If there is any pre-
tension, you can easily find out. It
seems to me that this goes ratler too
far in preventing a child from making
an honest effort to earn a little money
for the poor family.

There is just one other little point.
Suppose there is a blind parent or a
crippled parent and the child is made
use of to lead such a parent. Should
he be regarded as a beggar and re-
moved? This seems to be very un-
fortunate too. We are thereby pre-
venting not merely the child from
helping his crippled or blind parent
but as a matter of fact leaving the
blind or crippled parent at the mercy
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of an unsympathetic society. For
these reasons I wish it would be pos-
sible for the mover to omit these words
“whether or not there is any pretence
of singing, playing, performing ..... ” etc.
He should take into consideration the
class of children who are really help-
ing their parents. I agree thal in any
civilised society there should be no
blind person or crippled person left
entirely to himself. It should be the
responsibility of any civilised society
to look after them, but unfortunately
we are a poor country and therefore
we may not be able to do all that we
wish or all that we consider desirable
in the interests of the backward por-
tions of our community. If that could
not be done, we should at least not
deprive blind or crippled parents from
any little help that they may be get-
ting from their children. These are
the little defects in the Bill which, I
think, should be looked into, and with
the correction of these defects. I be-
lieve this piece of legislation would be
an excellent one. In one of the dis-
senting minutes it is said that the Bill
deals with the problem in a more or
less legalistic manner. Perhaps there
is some truth in it, but we have to go
slowly and steadily towards the path
of reform. 1 fullv appreciate the im-
portance of children and our duty to
stand by them and to do what we can
to make them useful citizens and that,
if some of them go astray, it is equally
the duty of our society to reclaim them
and to make them good citizens.

Surt H., P. SAKSENA (Uttar Pra-
desh): Sir, the children of today are
the builders of the India of tomorrow.
Our Prime Minister is enthused when-
ever he is in the company of children,
but I have not been able to understand
why it is that this Bill provides only
for taking care of children in Part C
States alone. Are not the children of
other types of States, viz.,, Part A and
Part B States, entitled {o the same
treatment?

SHR1 V. K. DHAGE: They have got
similar Acts.
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Surr H. P. SAKSENA: If so many
people speak at one and the same

Sur1 V. K. DHAGE: For your in-
formation, there are similar Acts in
Part A and Part B States. Only Part
C States have not and therefore Par-
liament is now passing this Bill.

SHRI H. P. SAKSENA: I wish it had
been an all-raund Central responsibi-
lity, and even if there were any kinds
of laws in Part A and B States, they
should have been scrapped, and Cen-
tral legislation should have been pass-
ed for the entire country, including
Part A, Part B and Part C States. At
any rate, if it is the responsibility of
the Government to look after neglect-
ed children, it should be its responsi-
bility to look after all children whe-
ther they reside in Part A, Part B or
Part C States.

Now, this Bill has got a very res-
tricted scope. It applies only to a
particular type of children and its
whole emphasis is laid on those chil-
dren who are used as instruments of
begging. Now, if you make a law
only for one type of children, there
are persons who, in order to evade the
law, will change the form of their
trade and adopt some other form which
would be a little different from what
you are legislating for, and in this way
they will try to save themselves from
the clutches of the law. So, in my
opinion this is a half-hearted measure,
and I do not think it will do much
good to the society where children are
mostly if not universally neglected.
The care of the children is and ought
to be the first and foremost duty of
any civilised State under the sun. If
it is true that there are laws in Part
A and Part B States, I would be oblig-
ed to my hon, friends who have in-
vited my attention to this fact, if they
would also let me know what has been
their fate. Have they done any good
to thgse children who used to be neg-
lected? Has the evil been put down
even to a small extent? I find that
the evil of begging, in sp’te of so many
legislations in the Part A and Part B
States—at least I belong to one of the
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A States—is the same as it used to be
before. So, this measure, as I have
submitted just now, is a half-hearted
measure but with this end in view that
after all something is better than no-
thing, I support the B'll and hope that
a comprehensive measure w.ll very
soon be brought forward for the pur-
pose of taking substantial care of chil-
diren. There is no use merely tin-
kering with the problem.

Sur: RAJENDRA PRATAP SINHA
(Bihar): Mr. Deputy Chairman, I share
the views expressed by my hon. friend
who has just resumed his seat and I
consider that this is a very half-heart-
ed measure. I would say that this is
only an apology for a comprehensive
measure which I expected my hon.
friend Shri Sptrimali would bring for-
ward before this House. Sir, my
learned friend Shri Shrimali said that
he had given much thought to this but
I do feel he has not given proper
thought to the problem that is before
us today. Sir, the question of the
neglected children or juvenile delin-
quents in this country is a very vast
one and it needs a very comprehen-
sive treatment in order that the prob-
lem may be tackled in all its aspects
in a proper manner. Sir, it is quite
right as, Dr. Wadia has said, that it is
not feasible and possible to take all
the steps at a time and we have to
move gradually but even then, I feel
that this measure could have been
made more comprehensive under the
existing circumstances. This is going
to be a model Bill or Act which the
other Part A or B States are expected
to enact with suitable modifications.
This is what has been stated in the
Statement of Objects and Reasons. I
do not think that the model should be
so inaccurate, should be so inadequate
and I should say, such a flimsy one.
Sir, there are various causes—
most of which have been enu-
merated by our friends—which lead
to the presence of neglected children
or juvenile delinquents. We have tried
by this Bill, to deal with the mischief
which has already been done, We are

not proposing to take any steps to pre-
18 C.A.D.
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vent the mischief from happening.
That aspect of the question should
have been tackled in this Bill. If you
read through the different clauses of
the Bill, you will find that no concrete
steps are proposed to be taken to pre-
vent the nmneglect of children or to
prevent delinquency among children.
My hon. friend Shri Bhupesh Gupta
has enumerated  various causes—
poverty, unemployment, slums—which
lead to such a state of affairs. But with-
out removing altogether poverty, un-
employment or slums, we should take
steps to prevent the neglect of children
and juvenile delingquents, We find that
even in richer countries like England
and the United States of America, this
problem does exist and it is not mere-
ly poverty or unemployment which is
responsible for this kind of neglect, for
the presence of neglected children
and juvenile delinquents. Sir, I was
reading a report on juvenile delin-
quency in the U.S.A. and there is a
very interesting set of figures given in
it with regard to the occurrence of de-
linquency in the different classes of
people, born in different periods. I will
give only one quotation from that re-
port. It deals with delinquency and
the business cycle in Philadelphia in
a twenty-three-year period and has
concluded that:

“Delinquency is of only average
proport.ons during reasonably high
prosperity.

Delinquency is high during depres-
sion periods.

Delinquency is low in periods of
fairly normal economic development
when there is neither prosperity nor
depression.

Delinquency is highest during ex-
treme przperity.”

Sir, this is what has been found in
Philadelphia and it has been found in
other countries also. There are cases
of juvenile delinquents even in pros-
perous times and in prosperous fami-
lies. We know from our experience
in our own country that sons of rich
men are as much liable to be delin~
quents as the children of pgoger men.
We have, therefore, to look to some-
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thing else ior the causes of such de-
linguency. It 1s more a question of
education, of up-bringing, heredity,
social environment that cause neglect
or delinquency. We have to tackle
these problems 1n order to prevent such
things Liappening.

Sir, before proceeding further with
this Bill I would like to give another
quotation trom a book entitled “Cruelty
to Children”. The book 1s written
about conditions in England and 1t
says:

“Dunng twelve months ended at
28th February 1950 the Society ..”

It 1s the National Society for the pre-
vention of Cruelty to Children.
“ investigated 40,198 cases.

They were classified thus:

“Neglect 24,102
Ilitreatment and assault 4,256
Abandonment . 36
Exposure and exposure for
beggng 49
Beyond control 2538
Coriuption of morals 61v
Other classfications 41
£ dvice sought 10,810

Sir, I have given the examples from
these two countries to show that this
problem exists even in fairly pros-
perous countries and that the causes
are quite difterent fiom being merely
unemployment o1 poverty. The ques-
tion i1s. What steps should we have
taken 1n this Bill in order to prevent
the neglect of children and the occur-
rence of juvenile delingquency. In Eng-
land Sir, as I have said, there 15 a
soc:ety known as ‘“The National So-
ciety for the Prevention of Cruelty to
Children” We ought to have some as-
soclation or authority or organisation
which would deal with the problem in
such a manner that the cruelty or
neglect does not take place. Here
what we are trying to do in this Bill
15 to start taking action after the neg-
lect or the delinquency had happened.
There 1 no organisation to help the
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parents, to educate the parents so that
whis evil may not happen.

Then agaua, there 1s no deterrent
punishment proposed 1n in0is measure.
we do not propose 10 give suca deier-
rent pumsuaicnt to the parent or tne
gUardian who are responsible for the
aeglect of children. You may point
out 10 me the clauses aealing with pay-
ment of ine Chere 15 clause 21 which
gives tne power to order parent to pay
fine etc. lhe parent may be ordered
to pay the fine,

Surr V. K. DHAGE: Not “may” but
“shall”.

Suri RAJENDRA PRATAP SiNHA:
Yes, 1t 1s *shall”. And then there 1s
the other clause—clause 42-—which
deals witn contribution by parents. If
tne parents are in a position fo share
the cost of the stay o. the child in the
spec.al school or the children’s home,
they would be made to share or pay
the 1ull cost or their children’'s main-
tenatce. But I consider that thus 1s
not enough As a matter of fact, it
is quite hkely that neglect and delin-
quency may mcrease as a result of the
enacument of this B.ll, for you can go
on producing cnildren and if you neg-
lect tnem, then the State or the Gov-
ernment will take care of {them. That
1s what 1t amounts to So far, theie
was 4 conscience pricking that you
have got to look atter and care and
provide for your cmldren. Now you
need not care tor them. You can pro-
duce chilaren and neglect them, for
the Government wul look after them
and take care of them.

SHRI V. K. DHAGE. This is for Part
C States.

Surt RAJENDRA PRATAP SINHA:
Yes, but Part A and Part B States
also will come in, because this 1s a
model, which they are expecled to
enact Well, there are various other
clauses which I would Like to refer
to and for which I would like to have
some penal sections There may be
persons who encourage chaldren to do
acts of delinquency or who may entice
or mduce the children te run away
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from the children’s home or special
school. No punishment is proposed to
be awarded to such persons. I think
there should be penal clauses to act as
deterrent upon persons who neglect
their children or who encourage them
to commit acts of delinquency. Sir, I
was reading of a similar law which is
in England and where they have this
provision. It is called the Children
and Young Persons Act, 1933. It says:

“If any person who has attained
the age af sixteen years and has the
custody, charge or care of any child
or young person under that age, wil~
fully assaults, ill-treats, neglects,
abandons, or exposes him, or causes
or procures him to be assaulted, ill-
treated, neglected, abandoned, or ex-
posed, in a manner likely to cause
him unnecessary suffering or injury
to health (including injury 10
or loss of wsight or  hear-
ing, or limb, or organ of the body,
and any mental derangement), that
person shall be guilty of a misde-
meanour, and shall be liable—

(a) on conviction on indictment,
to a fine not exceeding one hun-
dred pounds, or alternatively, or
in default of payment of such a
fine, or in addition thereto, to im-
prisonment for any term not ex-
ceeding two years;

(b) on summary conviction, to a
fine mnot exceeding tiwenty-five
pounds, or alternatively or in de-
fault of payment of such a fine, or
in addition thereto, to imprison-
ment for any term not exceeding
three months.”

Sir, I feel that we must have some such
deterrent measure, some such punish-
ment of imprisonment or fine for such
persons who are responsible for the

neglect of children or who are
responsible  for encouraging juve-
nile delinquents. Unless we Thave

that, we cannot prevent such persons
from doing things as they are now do-

[ 19 APRIL 1854 ]

Bill, 1953

ing fro m ill-treating or
their children.

3404

neglecting

Then, Sir, there is another point that
I would like to bring to your notice. I
would refer you to the definitions.
Some of the points have already been
made by my friend Dr. Wadia and I
would not repeat them and I agree
with them. I would refer you to the
definition of a neglected child contain-
ed in clause 2(h)(iii): Neglected child
means a child who has a parent or
guardian who is unfit to exercise of
does not exercise proper care and
control over the child. Wow, such a

neglected child will be sent to
the special school or a chil-
dren’s home but such a parent

will go on producing children and will
g£o on making them neglected children.
We must have some such measure
¢ither to reform the parent or to stop
nim from producing such children.

Then, Sir, I will draw your attention
to clause 2(h)(iv) which says that a
neglected child means a child which
lives in a brothel or with a prostitute
or frequently goes to any place used
for the purpose of prostitution, or is
found to associate with any prostitute
or any other person who leads an im-
moral, drunken or depraved life. I
presume, Sir, that the intention of this
Bill is to remove all children of pros-
titutes from the brothel. I would like
to have some clarification from my
pon, friend Dr. Shrimali on this point
because they are covered under this
category. Sir, if you make a decision
to take away and remove all the chil-
dren ot prostitutes, or illegitimate chil-
dren and bring them up under proper
care in some children’s home shall we
pot think of having some measure
which will prevent the multiplication
ot such children?

SER1 GOVINDA REDDY (Mysore):
How could you prevent it?

Surr RAJENDRA PRATAP SINHA:
Then, Sir, I would draw your attention
to clauses 7 and 8. My hon. friend has
already read out to you, Sir, the expla-
pations for having these two clauses
and the main purpose, as he has said,
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1s for clanfication. The Committee
consider that for the sake of clarty,
the chidrer’s homes and special
schools should be separately dealt
with. While the children’s home
should try to protect children from
moral dangers and exploitation, a spe-
cial school should try to refoim the
character of the child. Let us see, Sir,
how these clauses have been worded
“CHILDREN'S HOMES”.—The State
Government may establish and main-
tain as many children’s homes as may
be necessary for the reception of neg-
lected children to be sent there under
this Act.” Now, with regard to “Spe-
cial schools”, clause 8(1) says that the
State Government may establish and
maintain as many special schools as
may be necessary for the reception of
juvenile delinquents to be sent there
under this Act. Now, Sir, the enquiry
court or the trying court has no option
left but to send a juvenile delinquent
to a children’s home and a neglected
child to a special school A juvenile
delinquent will always be sent to a
special school and a neglected child to
a children’s home Although I have
found, later on, under the powers that
have been given to the State Govern-
ments to fxame rules, they may trans-
fer at a later stage a child from one
mstitution to another but the children
originally, at the first instance, have
got to be sent to the respective ones,
for example, a juvenile delinquent to
a special school and a neglected child
to a children’s home. Now, Sir, let us
consider the administrative d ffculties
that might be caused by having these
two clauses, T and 8 Sir, we all know
that our country is poor and particu-
larly the finances of the Part C States
are not in a very happy position Now,
what does this mean? This means
that every Part C State at one or
different places, must have two differ-
ent sets of institutions. -

SHRI V K. DHAGE- Three.

SHRI RAJENDRA PRATAP SINHA -
For this purpose, I am ignoring the
observation homes and the after care
organisation; they are necessary but
by the introduction of two separate
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clauses and by separating the two—I1
am just enquiring into that—we shall
have to maintain two mnstitutions sepa-
rately, special schools and children’s
homes Because of financial reasons
if you have only the children’s homes
started w.th frst stage—because the
Bill provides that by stages the provi-
sions of the Bill could be brought into
operation—then you cannot take care
of the delinquent children because
there are no special schools where they
could be sent If you have only spe-
ctal schools then you cannot take care
of the neglected children. Originally,
when the B.ll was introduced, there
was to be one institution wh.ch may
have two different wings and both
the neglected children and the juve-
nile delinquents could be dealt with
simultaneously. Thig scheme increases
the expenditure; this is what I infer.

Surr V K. DHAGE: The object here
1s that a neglected child i1s not consi-
dered as a delinquent child and they
want that the delinquent child and the
neglected child should not stay to-
gether.

SHRI RAJENDRA PRATAP SINHA:
What my friend says 1s quite correct
that they should not be mixed but
there are bound to be cases of finan-
cial difficulties and I am referring to
them In the Statement of Objects
and Reasons—.n the financial memo-
randum—they have wsaid that the
children’s court would cost Rs. 15,000;
observation homes Rs. 12,000; chil-
dren’s home and special school
Rs 30,000—these are recurring expen-
diture—and after care organisation
Rs 5000. They have given a total
estimate of Rs 62 000 and I would like
to know from my friend the sponsor
of this B1l as to by how much the ex-
penses will 1ncrease by such a provi-
sion of hav.ng two different sets of
mstitutions? Could they be managed
within this BRs 30,000 If so, I have
nothing to soy but 1f they cannot be
managed with n this Rs 30,000, pro-
bably a separate sanction of the Pre-
s dent will have to be obtained, there
may be the legal technicalities I can-
not say, I am not a lawyer, but my
lawyer friends will be able to say
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whether that will be required. It you
examine the purpose of these two in-
stitutions you will find that it is more
or less identical. They have been
said in different words but the mean-
ing is just the same,

SHR1 GOVINDA REDDY: The lan-
guage is also much the same.

Sarr RAJENDRA PRATAP SINHA :
‘Every children’s home to which a
neglected child is sent under this Act
shall not only provide the child with
accommodation and maintenance but
also endeavour to provide him with
facilities for education and for deve-
loping his character and abilities and
to give him necessary training for
protecting himself against moral dan-
gers (that is for neglected children and
children’s homes) or exploitation and
shall also perform such other func-
tions as may be prescribed.” Now,
let us see about the special schools:
“Every special school to which a juve-
nile delinquent is sent under this
Act shall not only provide the child
with accommodation—(so far, it is all
the same)—* * * and abilities and to
give him necessary training for his
reformation and shall also perform
such other functions as may be pres-
cribed.” I cannot make out, Sir, if
there is any difference in pur-
pose. There may be difference in name,
but the idea is that they have got to
do the same job, namely, that the chil-
dren have got to be trained to earn
their livelihood and their moral cha-
racter has got to be reformed. So I
think, Sir, that two different sections
may entail extra expenditure and
may not be feasible for the Part C
States on grounds of financial Qiffi-
culties. It is of course for the hon.
Minister to see if it is possible in Part
C States and have two sets of institu-
tions. If he says that Part C States
will have enough finance for the pur-
pose I have nothing to say.

Then there is the provision in res-
pect of escaped children. I do not want
to read the whole of it. I will refer
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you to the end of the Paragraph which
says, ‘“...... no proceeding shall be in-

stituted in respect of the child by rea-
son of such escape but the special
school, children’s home or the person
may, after giving the information to
the competent court which passed the
orders in respect of the child, take
such steps against the child as may

be deemed: necessary.” Why take
steps against ‘the child alone which
has escaped from the home? I was
just saying that we must also take

steps against the persons who are res-
ponsible for him to escape from ‘the
children’s home.

Sir, one thing more I would say. I
would refer you to clause 5(2) which
says, “Where no children’s court has
been constituted for any area, the
bowers conferred on the children’s
court by or under this Act shall be
exercised in ‘that area, only by the
following, namely:—

(a) the district magistrate; or

(b) the sub-divisional magistrate;
or

(¢) any salarieq magistrate of the
first class.”

I beg to differ from my hon. friend
with regard to (¢) “any salaried magis-
trate of the first class”. Probably
there is a prejudice against honorary
magistrates ang therefore it has been
said that only salaried magistrates can
look after the children’s courts, But
there are cases where you may find
more suitable persons in the States
who could be but in charge of the chil-
dren’s court, for example, the head of
any children’s institution, the headmas-
ter of a school or the headmistress of a
school. He or she may be more compe-
tent to deal with the children’s court
than even the district magistrate or
the sub-divisional magistrate. So the
words “salaried” should be removed
and it should be left to the discretion
of the State Governments to appoint
any person to preside over the chil-
dren’s courts, if he ig found suitable,
and by having this clause, Sir, we are
fettering the discretion of the State
Governments to make use of such
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talents that may be suitable and avail-

able for such courts,
Thank you, Sir.
Sur1 K. B. LALL (Bihar):

st o o mw  (few) :
I WEYET, & OWE WO T||
¥g 37 wRar § 5 9 @ fao
FT guiT @ 7, 7Af0 AU GIS
§ fr ag fagar swr W wifee
g7 ggar 5 £ 1 T i Ay
TaRAE &7 eETe Fedl & wfw
W =R T £, A KT w AL
2 1 gAY A e E fiv et o
frer & @wr a3l faw 9T faoaah
& <@ &, sunr 2wd 7 gar aew
qear # fF o wrEifvw gt g
wrer, vE sEa fas d wfs
7o 9 fyqar ™ &9 & TS &
SqAT AT F AN 2 W F oER
vF Arad @ HT awad 3 | sfE
AT @ars 3 fF T3 3IT AT AT
fow 2 fF zoF afed F g9 sme
[E FY TgW AR FEAT T
TFg 21

AT JUAT WITS [E  F Tg
@r? f5d s s a= F,
S T4 & T SATIT AT FI
F} Faw e § afwag zgw 5
AR IR ofErT F Fsw faed
B §e QIO aA, ATH  TAATILA-
Fr (environment) ¥ @I &
T F9 & ) TR O fag a9
f Pres= 2r (children’s homes)
qT FAMTET OEr weIH 0 &r
733 ¥ 3 eI A 93 gX =4
& qrf @iy gy gwEdl § afva
WGt 1 gafis® 14 UF WARI
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gt &Y aT 73 § fFoAg FEER
afew (secular basis) gz fafaq
fear mar &, fomd fv #1¢ ary-
aifrw gfeemyor adt &, # wifws
fowa ff 2, #ix 7@ ovefls *7 STt
g fr sgae & SReR ST
(secular institution) & Y a9
aet AT fadr qET gEr gftedr
yaed & wezErdr gfezwror grm
WX Far  grwarfyd  gfeedyr
T8 grmr 1 g gfeeFr g gW I
faw gmr ag WiFr faear £ fF 2w
T FT T & qHT & |

wmeEw A W rRAs
(orphanage) sz &, sroiq sTaTey
sR §, TaAaee 77 gfewiw (indif-
ference)§ #ifF F@ T ATRAS
faw agi 9z far T gR 7@ A
7 fF 7z weT w31 A WEH ar
g | afEz 3g wad aqq fewwr #v
I3 1 A wew g 5 e
FT 7 AR fmaw fasdw (home-
less children) & %% @war Srav
g fSaar g @ AmwaT F1 fqo-
I W FRI T &, @ (w7 ATHT
ady ar § = faw am § gFra
SITT | X a8 uF AT A T §
fs &7 @ &9 s1a1fw g9 5 fBa
% fod a3 faw o= fFar mar &
7T gelg w1 oy § e o9 o
agat gifee g, awrd wEAvw
ZEA AR FT W]

AU Y UF FAT & q9
AT & & | ATAT F AW
T R &7 7 St q997 aT%
ST £ F T W W faw g R
fF2 o A T 9§ § HT T wE
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o TE 7 39 aR @ faw
30 FAE WA EE & I IQ
g aNifF gardr faRIx W [
W 3 WCF ATHRAT QI 9
frar € @k oW W uF fafgx
& F gaTe § g9 F @ faw,
#1937 § AIGH grar g #i foww
aRk # fogd <l WAl TWMT
g @ fax fear & f&7 srgEw
(licence) &7 =nfgn fadl staraTRT
#F9eW & feg 1 4@ A @
9T AENEd §T WIGH  qSTT @ (F
BT EH LT FIITRAT F TSMAT
@ UF T @ A AT g L oar
TR A qAUFI & F@r g !
wifs aqat fer &1 9 9 @
HITEE WO F, FAORE
(neglected) a=7% at qaafa F&
¥, ITH IR A A9 FT, ITH
IR A H@ F@ 9W FT | U
AR I AT YA faw F W
§ gl § qurAeA g, R 45T
g1 a1 Wk fedi@e s waer (State
Assembly) ar F=faw (Council)
% g1 ar {6 gaFr 5@ A% 4T
uw @I § fR oy §, fagar-
qR | oW AW F9@ § WK
F3f @t asfFal &1 g
gwd ¥ wg oman % HET 97 gar
famm @t ET & aFar § 9 g
R F4G & | AfaT s faum
§ w3 a@ 3 % g Qo fear
st &, s@fer @ omaw &9
qIT I¥ TSI AR & | TR TF
gd M gyT FY I@ E, WL
g 87 &7 T @S qAT § 9
¥ 73 wr=ar g 5 ogw WS
T gm F1 o W a| w9
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arft & | arfaT A Azl 4 fE
feara &, ssfear fasdr @, o9a)
F AALEH (AT 90, W ITR
fog @rzaw 3 FT 19 99T 8 |

T AT AR wAAG § [® A
T34 1 fF 9@ ¥ F31® (control)
fgar w@ Qr @9w fAM A 0wR@
g 19 g a9fgs fe feeaw
® T a1 F1 qa<fqqq § I, ITH
9 q@T WA, g7 W7 (REFQ
IR 9re9 ¥ gATE, AW ¥
U@ & QAT AIG 47 AT IZEE
a9 # am@ ag  @9d, A7 39
IR & WegAl F1 fwmAaRs
(recognise) F<F F T qrad |
99 Q) § &9 UF ©@o T, 0%
F@EA F (GRAT T 53T 8, 9
dXg § T Q¥ U¥  A-TITeAT F,
faega @7 &1 @IS &@
AR g™ fow 3@ gw § faaw
T, Sq & a4 & fou fwadr
R g wied, 9% feu  fad
FYS F AEARAT GO, (FAR
o9l & ST QF A9 gAr iy,
dgd Il @ Wifed 158 aw@
Ft amEt 139 faw 7 w5 AW
gifasa (provision) Al § afew
R § % orghw faw aw@ & feur
W7 AR |

W aga AT @ AT AW aqeq -
st 39 fao &1 q@ee (pilot) #X
@ g w0 F I symIaT sam
ArdFes faegd & QUR & I
§ 139 fas ¥ Sq@E@I WM
fwaaez facda (delinquent child=-
ren) % f¥fAas  SrgeEw
(criminal outlook) X & feur
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mar gt * * X @ famy F
a7 gftewr faeg &1 AT fame ®
T EAT & 1 qrAeAF A7 7 gArR &
T ATdads faega 43T A9 g1 @
ITFT ATSET FF g Fq  UF
T GFAT S | AT AT A ATOAEE
faega &1 ¢ 4|AT g1 QO AW
gy & a2 3 WA A WK 3@
gFd &1 U g1 ¥ 4@ § fA—
Neglected parents can’t bring
forth good children. They must
bring forth neglected children,
g ag 3 WEd W 3@ wFA |
fr fFam o AwRs g, 7
qE & 7 4T FT@ g1 FR
g® 94 ATeIes  qG M ar
Frem | R M RTag & % 3@
faw @ gaag 1 wiiaeT F81 adl §
f sy Avaaee faegT € S 431 F
fa ™ g, S W@ Avm & fag
gig fad ™ & 1 Tw® qw N}
w79 g s fRw w9
gIRT 1 wRAT €, IED fon ay
agT & e gaw Wl a3 §
zgs faodo  sfesger faegw &
g% W AT FT EEH 9T A7 WY
FI7 G TE § TR A Il
Fifgd fF anesds fage feg awg
g dar &1 I g SEHI W R/
gAFT AT AMEF | R g @
T @ A AE F @ AT &
FG G W Eq@ W F Ao
faTgT TN ALAT A g FT  qHq
g1 o gF qEr N @ QY wa
T & wR 1 TR fyeer 3.
forawr #1€ FT TGN &, 3AFT AARAT |
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T T3 q &, Ai A9} F BT FQ
g o sfesdz #y W wrga  (Fine)
mg'* * ok kg7 Ew 3@
qIE FTFAT a1 30 AT AT GATE
gd g i {59 778 § 7 3991 498
¥ T 9Fq g, 39% g1 8w faw
FU  FT T FAT ATER § T
ITFT T FWA T 4 faw qgET g1
gwar & |

A @I ¥ AR W F ¥a%
St e facgT d, St W AF
§ S FT F oL [H FW
IART W UHS, IR A AT
qifF 3 §@ T H TF  IEGT
fafewd (useful citizen) a7 &=,
AYAT HCH TEATT 37T GF | <
T WIETT § §¥ ® & ar g9
7@ faw 1 WEAT FT (A F TS
gl wWR 7 ag Iwar g f& @
fao ¥ fa W THW g I9W
s H qWAT fFAa1 9@, IEH
gt 919 7 q9FT fRAT 99, 39
aw® § fefwas  args  (criminal
side) #r w@FT ag fow gwray war
g | WR AU @I qg & fF oew
I FT AT A 39 a79 7
M7 wrRfag gAT Mfegd 9w
fadaz #9r (Select Committee)
F1 W1 3@ AT 9 @Y fa@w  ewrA
gar =rfed 41 fF ¥ |7 &Y wrafe
99 937 W@ &, IEF  AF
QAFT AT GFAT | A7 GIew
(parents) sEEIEEST  (Uncone
sciously) sFeA & I%4T 43T &G
g aqaw @ & AveRs @
T3 & 1 T SIS & gW Qe
I1fed | 98 TF THARHF FH 2
faest g9 F@T Tifed | 3w avg
3 Ara foar o @A gea gar

* Expunged as orderd by the Chaur,
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FI@ § IAFT MR EEYT eAT1 AT
Tfed | 97 FI=97T 937 FF F
Jr 57 39% qIg IAST g TATE
At gt £ fF g #E s
gar fear & ar & | FEAT WY
FUR F FTEIE TOAAT §, IZ T
¥aT AG F@T € fF g e
F% qrar fgar g sy aragr | o
qg IF TIE FT (AT FH AT
g @ zgr ug feem arteT A
T far AR A qw@ % W
guzar &1 foFre @@ Sar g
zafer 77 v wTawT g fF 2@
q@ & A1 9% §, ITH AR
ZUHT 7T AT AMER, I8 o6
Iggde  (celf=respect) +v a@rd
F Fifm FE Fifgd 1 wEIR
ga7 3T AR wE fear ok T
g F ATSFRT T FT 9IT &9
g J%7T N wfmm o qr g
& 7 feT ATeRET T=9 @1 @
T g d@r AT Fmr € fw
SRIT AT GREW FT TW AN @
ATE AT T &Y G&7 FT F
qFd & fou gar A &, Afar
Ht FT a1 FEW AL AHQIT Ay
arg a8t § 1| R fa o e
‘warg St =3 § v d%Ew  #r
FTE Teq gor Ao Jifegd |
#IT FFAT & % II=T I a7
¥ sreedr  (already) 19y gerr
& g€ & | T AB QUIE W I
¢ Fgf 9T AT /AT A II@ A
FW & | QIR FTAT TF I a@
g ok g7 3 gWQ & ara §
Fgr @M A & TN Ffes
gffe@ee (capital punishment)
¥ @i (support) Fd g | AT
13 C.S.D.
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a 7z |are § fr St §9 oft U
& gvm § g Fwfws  (con-
structive) 8% & & & gFar S,
qOT § SATIT AT AL & FFAT
g ! ‘

T W@ § R Tw A
few ®a7 #x=w  ( corruption )
] ® § A fedle qfimme
(deterrent punishment) g =%
Wt 7919 2@ A9 ar 7% AF ar
WEl ¥ fe¥e qfmwee @
Ty fFad ol T OF @ §, T
at faw F_T g F @ § fw
£ @7 AE §, TTY FIOGT 3T
St wfw § g w@faw ow
g "R AdfeT g gwr fv o
I EA | Ag WY @Y gFar &
H=T THT AT T AT AT I19 4F
g 97 fF e 7 1)

T IW T ag frear of gar
g g fF w7 & ok amds
FT URT STHI FAT 9T @ T8
ITHT FY F T@R X & MW
AR FF F g@F AT ¥ @
fear s st @ ArE o=
™ AR FRA e 5 o4 =W 3y
A T FIE E |

Mgr. DEPUTY CHAIRMAN: What
has this story to do with the Bili?

Sarr K. B. LALL:

stho o W : F ¥ II@
T AT F ¥ AT 1 ANE F
T3 §rET F oY SsqIEr  sRATER
TN Q1S SEArT g S
T g EfieFr W@ @A qr
gF W FT A/ W SAIET AW
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T AW Ay 43 AW AT fF AR
IR F9 N HIAL 9 FWT §
gt AT qT B Fr 4R A@ A=Y
F2 Yy AEW E—AC wE TET
W ¥ A7 qIgT a8 fakEd v
Tt frdm F quEr) agy a3
7t g, qfeq F Sow o Fzd €
e ¥ 1aTrE R oaw gfeewro
7% § | 8% T W @A ATfed
fe st WY FA FAET I T@
gt 34 F gftz & 7 FAEAT WA
afes qa F@ A gfe § g3m97-
7 | AT e & feetr qfaa-
e AT ST a@ & a@ AF A
§ & 7@ g afed

a7 O amag § f& gaw
N g FFdRgIE W @ T
w2 woa faedw @
(children’s homes) gf %=
R & = (special schools)
g ¥ agaq dar =WRar g fw
7g gafeawa (duplication) grm
HifF faese §Fa § W 5@ 3
FET EF ) FIAT AT {% IS F
Cgea F), fagsr f& ww sfese
#33 &, FWI Fa3 €, 9N
\a & a1 3%F qER @ fod g
F g8 gt 9 fAT wmrE #
fod whe @d g 1 AT F7AT F
fr awm as v fAaga g ot
g AR wiwe e W g1, faedw
grg &gl AT A aw@ F =&
WIARFAAIE fF Nag & =F
ght, uv § S f& f&faas @i
o agt ¥ N fe fraae ad
g 7 & ofew wrifw g,
FeacE 2 | O q@ F FIAT F
-fed WIRT TN FET E, | W
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Mt AHRY A @AT g, 3aET
qear g 1 W emaf@ § guEr
9315 &7 Wl AT FT @IS T@AT
g zufed faose = & o™
@wE w1 W wEy
gt ged W AQ A w adY
T fF e @ & a1 9@
giau AT & fA A &1 An-
axe facgw o Sfesdz fuegw
grg 9% 9T 9T g & owl
# fod o9 won weU e @
aF I WRTFRM € fF odEY ®
faaea &1 Im & @,
awAFaT  (nomenclature) oF
@ | AR a5 FET & qar
arEw gt € f5 S 339 facdw
B ¥ WA I W A FE
fos ol a7 v § M w7 gAY
9T T AN W9 WIS THe
¥ 3§ @t fe 2@ a@ & ang
frfrre =% #1 amfFHEe (non-
criminal) ¥/ & &9 foag
(mix) #< &1 gafed ar gae
g fv #2vdr (category) uw &
W *fF1 g7 awRw (classes)
AT FHT & ) UF FwE H
ffares T=9f &1 qdi g 4
@ # AWaRT FIE a1 9arg
g AT W &S FT AR TS,
FfF THF TF T T g ;T
g #ifF o« fFar 7=9 5 fod 18
FI IR 7 T e wwE F

qgar & & aft Wt wEar fw

ag frfras € 1 @9 g% faam

9 FET g0 JWL G271 AT §ATS

g fr fucsagmar & ford @

Mg gme @ @ fF &N

frfgrew § =T AST Y f‘aﬁ,ﬁﬂ
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gz (segregate) ¢ faar
¥R Y AFlEATTE § ITH
w7 faar @@ #we f&T 7
AT ST R 97 | AT 39
¥ &G a1 T FT T9IST T3]
fF ga% FaT gww f5 qaq e
937 ¥ ITHT WO 9T GFT AWK
ITFT AT A FT FHT AR F T3
FHAIT 57 g1 FX fAgaq1 &0
aF gaaad  ( education ) #T
g5 g SUD AIRA AT AT AT
£ f5 39 ww f@ oIFw &
M fFe ae ¥ T AT g8
Haer f& @ 3@ gwR ¥Er
Ie 93 & 7 ¥ev oqEwd @
T gud fed o&@r 9@ g
Wzl fF 759 ATAFHAT QTATERAT
(non=communal atmosphere)
FoE q4 1w owgar g fF
FT IF TW@ F RIS Il
Zggg o9 3T PawgE gvw @
qrq egov (develop) #@ & ar
ZYY ST JITTENAT HI FIT F3ST
TqE B |
@ F|w Y § FRAr  =wRar
imm i v amd qERs
Frogm # fod ¢ @@ W QW
Hfwmw (maximum) <@ g
Sfww fafTaa o (minimum age)
FqR T AT £ A @ g )
wraw AT & fF ogw A W
T e Y faar 1 AW aqat €
fr ¥ aaTeT € 0¥ w=9 AW
Foyfrwa & dar g@ &
g AT AT ® T FR 9 | o
gl # ot fF IBF e A B
fed @ AT W w4 9g fag oq
T g7 B AT oW A afes fwr

T ™,
HHT
ST
T
grr
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a1 3 59 o AR faegT §
raqal § f& &, & fqv &,
W faT F uF 7R F 39T &
q39 qAATET A WA § W IR
FATT FIR o G & 3T T
foag ¢ faar mar g1 & ¥4
gare § fF oF g=9f & fod  *rd
g (nurse) T FT  gIPENA
W @A afeq | z@H o5t @@
gt afed fr fradt 79w @M
T 7T QAT QAT | JF F A
Fraes faeg § o deeds
frogd t aforr & W 9 &
T STFT W QU FFIW ar
wifgd + w7 AT TR FATST Ay
FUEAN ag ¥ 3T T v
o FE &% 3@ @Y TR W
FTA @A § AR g@Efer w0
g, wrear €, zafed ¥w w_Ar
fe oy ar98 & ARz ooty
§ g% o3 3@ fas @ r
gifaaw fwar @ § 1§ ar dwar
{ fr wofao § fad qfew, =
(court) &=T =R % (bail)
Fig N @ § 9K ¥ T4}
# for v g qw A w6 af
g wa wer g fFam afew 4
7@ g, dfmdz  (Magistrate)
® Ifed § war € F¢, 7 T W,
wET F&, I¥ IFT &, FUIT
T 7 awd & afew W guE
MT FE ART & T8 T FTC
g%d § 99 fF q@d s ¥ ¢y
wg 7T s fF g F=St @,
S fF 7g7 O ¥ F wF A
a1 g, frmaw ¥ o ar fEY
qTIFT a8 wifasw & grr fF
oy ge=E @ feq feomr  aw9
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I g7 ara 9w fFmr € 1 =

g1 TRy w7 @Y W AT | el F e g g A a

gy wfRd z@R ETAT SEET
Tge fFw aw@ & g qur o
ITAR F arr A fEw TW@
wv% § AT 9, 9 @ S
qgrg F7 sqorw fRAT Q@ QAR
fgeTd foom &1 &1 a9 &l
w37y faem™ et & 8
3 9% I@ WA A o fE
frosg 2w ¥ fFow iR e a3
F FriFat & W AT g AT ;AT
) 3T WS A AT HOH
L AU S o
f s sl & eaT3 § 1 ey S
#5% fre Moot @y 4@ @ fF
aiffax & 7 a@ g fF W
qfem *1 wifE@e § a1 wE A
afeae 51 s fF s #1 9%
F gar & 21 T@ FO G
gug ¥ man % faesw g W
qzid £ gWr #R 36T 99
FAWTT F AT @t s A
o oFAT 7Y § fF oW wEe
@ Y g § sER d 9w
A FTWIE L

T wTm E R ogw AR A
age & wawe (suggestions) fed
oT v & OF S swrAew §
gy fFm @72 & FW F M
g offT & AT sarar Ag AF M
& guaan £ F S AW 47 &
g S =R F W R
Frq fFar s@ @1 fEers s
g 2 %N € 1 9F  faeamw
g fr g} dwg st A S
it 57 &0 A omet faasr v

T T FIAT F |

[For English translation, see Ap-
pendix VII, Annexure No. 197.]

Sur1 V. K. DHAGE: WMr. Deputy
Chairman, I would not take more than
a minute or two. I would only draw
attention to one or two polnts in the
Bill. Before I do that, I welcome the
provisions that are made in the Bill
and there has been a departure from
Bills of a similar kind by making pro-
vision for neglected children.

There is one point which has been
pointed out by Mrs. Alva in her
minute of d’'ssent, and I think the hon.
Minister, when he moved the Bill,
made no reference to this point. This
ig with regard to victimised children,
victims of unnatural offences, cruelty,
rape, assault, etc. In the Bill there
is no provision for them, nor does
the definition of neglected children in
2(h) cover this point. Therefore, I
would like the hon. Minister to throw
some light as to how these children

.will be covered or will be taken care

of under this clause.

Another point which I would like to-
make is this: Under this Bill, provi-
sion has been made for the establish-
ment of children’s homes as well as
of special schools, observation homes,
ete., but it is our experience that even
though the law is there, Government
does not take any action for the open-
ing of these schools and institutions. T
am connected with one such institution
in Hyderabad and my hon. friend, Mr.
Italia, is the Vice-President of that
institution. It is our experience that
it is very hard to get the Government
ta agree to finance the opening of such
children’s homes or to provide for any
after-care hostel. Whenever any re-
quest in this regard is made, Govern-
ment always comes out with the plea
that they have no finance. In the
absence of any provision in the Bill
for making it compulsory for the Gov-
ernment to make some arrangement
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for the opening of these institutions
I think an Act like this will be merely
a pious Act. I do not find it in the
Select Committee’s Report but in the
orig:nal Bill it was provided that one
children’s home and one special school
would cost about Rs. 30,000 to open
for a State, but I think the expendi-
ture will be much more than that. I
trerefore feel that the Government
should take care to see that provisions
are mades in the Budget for the open-
ing of such institutions as are neces-
sary. Thank you.

Sur: KISHEN CHAND (Hydera-
bad): Mr. Deputy Chairman, most of
the crit'cism of this Bill is based on
an incomplete study of the Bill. I beg
to point out that this Children’s Bill
is a composite Bill. It covers two
classes of children, first the delinquent
children and the other the neglected
children. The whole criticism of this
Bill is based on mixing up of tbese
two categories of children, because
they happen to appear in one and
the same Bill. Delinquent children
are in a different class. They have
been defined as having committed
some sort of offences. A child below
twelve is not supposed to have com-
mitted any offence and generally de-
I'nquent children will be between the
ages of twelve and sixteen, while neg-
lected ch'ldren will almost in all cases
be under the age of twelve. The Bill
relates to two different categories, It
is not that neglected children become
delinquents or the other way round.
They are quite different categories.

Now, objection has been raised to
the fact that there is mention of spe-
cial schools and children’s homes. As
I have just pointed out, when we were
discussing this matter in the Select
Committee, attention was drawn to
the fact that we did not want a de-
linquent child to associate with crimi-
nals in the jails. Similarly, we d.d
not want the delinquent child to asso-
cfate with neglected children in the
special school. The special school is
meant entirely for delinquent children.
It is a very goud name and I do not
see any reason why objection should

13 CS.D.
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have been raised by the spreaker from

Bihar to the words ‘special school’,

Tre very name denoies that it is a

place for the reform of delinquent chi.d-
ren and with that object, they are.
given the necessary training there for/
thar reformation. Naturally, a spe-

cial school will have to provide for

their education also. Here I may point

out that in the children’s heme, the

boys and girls can go 1o normal

schoels, wh [z delinquent children will

not go to normal schools. Therefore,

a special school is there only for the

delinquent children, while the neg-

lected children who w'll be lodged in

the children’s home will be going to

normal schools, just like any other

children without any distinction.

Therefore you will find that in the

homes for neglected children there is

no provision for schools. Of course,

in the Bill it has been clearly stated

that a children’s home will not only

provide maintenance for the child but

also facilities for his education, but it

only means that the children from the

children’s home will be sent to nor-

mal schools for educat’on.

Then, objection has been taken by
several Members to the question of
cost. Well, T think the finances of our
country are not very excessive and
we cannot provide for all the neglected
children. In the Committee several
Members ppinted out that nearly 90
per cent. of the children in this coun-
try are neglected children not bscause
of any fault of their parents but be-
cause of their poverty. We cannot
possibly provide for all the 90 per
cent. of children in this country. Natu-
rally, this Bill has only a restricted
scope, and therefore we had to define
neglected children. I think the defi-
nit'on of a neglected child has been
very carefully worded and it has been
considered with all possible cases in
view. There was a good deal of dis-
cussion on whether children “receiv-
ing alms, wbether or not there is any
pretence of singing, playing, perform-
ing, ete.” or hawking newspapers, etc.
or selling sweetmeats should be in-
cluded in it or not. In these cases, the
draft of the Bill clearly states that
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children who are actually earning
their living by selling something will
not be brought under this category.
Therefore, only children who are neg-
lected by their parents or, as one
Member pointed out, found without
having any home or settled place ot
abode or any ostensible means of sub-
sistence—any children found in the
railway compartments or on the streets
—will come under this definition.
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MRr. DEPUTY CHAIRMAN: The
hon. Member will confinue tomorrow.

The House stands adjournad till
8-15 a.M. tomoarrow.

The Council then adjourned
till quarter past eight of the
clock on Tuesday, the 20th
April 1954.



